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‘31’ MeAe NO. 974/04 has been filed by seven

: . 7]1‘ applicants seeking permission to prosecute the

% MN"\JL\ case (0.A. No. 1181/04) jointly. The applicants -
/

}/ ‘5,’230,—" have d@pOSited Rse 355/- in s‘ham of I.P.?./V
i g Having heard Mr. Achintya Das, Ld. Cdunsel for

7\ 27 \Q\ the applicant and Mr. R.C.Rath, Ld. Standing Counsel
g

T for the Railways , this M.A. No. 974/04 is hereby
Fo e 29y, o

m S M,Q-ﬁ 7%' LQLf digsposed of with direction to the Registry to 1
C@)(ag‘zﬂveg “ | confine the 0.A. No. 1181/04 in respect of the |
applicant No.l and assign separate 0.A. Nos. in
h/ @Ww\/ respect of applicaht Nos. 2 to 7 for statistical
N

purposes, R
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Notes of the Registry

Orders of the Tribunal ._,

Order No.2, Dt. 14.12.04

Heard Mr. Achintya Das, Ld. Counsel appearing
for the applicant and Mr. ReC.Rath, Ld. Standing
Counsel for the Railways; on whom & copy of this
OsA. has already been served.

Being aggrieved by the policy of the Railways
under Annexure-A/7 dated 9.10.03 (pertaining to
mercer of Railway Traffic service Personnel with
that of 3tation Masters/Superintendent) the trade
unién‘ of the Railways have taken up the matter with
the higher authorities of the Railways;as is seen
under Annexure-A/l12, The applicants have also levied
their grievances in the representation under Anne-
xuré—A/9 which is stated to be still pending with
the authorites/General Manager of East Coast
Railways. It is the case of the applicants that if
the new policy of the Railways is allowed to
operate then the promotion and other service pros-
pects of the applicants shall be undermind to &
great extent. 3

Since the gtievances of the ®raffic Inspectors
of the Railways are being ventilated before the
higher authorites through their respective Trade
Union and since it inwolves policy matter of the
Goveinment(pertaining to manacement of inter=-
personnel relationship) th&se.D;As. are disposed of
at admission stage leaving the parties to workout
their remedies through their respective Trade Union.

The Respondents should examine the griev;nces
of the applicant as raised unéer Annexure=A/12 and

pass necessary orders in gi#ing them relief as due
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8nd admissible within a period of six months
hence.,

Until the ¢grievances of the applicant
are examined and redressed by the authorities

(as raised in their representation under

‘Annexure-A/g) the status-quo in respect of the

applicants should be maintained by the
Re spondents.

Send copies of this order to the Res-
pondents along-with copies of the 0.A. and
free copies of this order be also handed over

to the Counsels appearing for both the parties;
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